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New Delhi, this the Z2Znd day of January, 2004
Hon'ble Sh., Sarweshwar Jha, Member (A}
i, Smt. Vidya Devi
Widow af Late Sh. Inderpal Sharma
formeriy Senior Binder, Govt. of India Press
Aligarh (1P)
R/0 1/1128, New Tika Ram Colony
Nr. Oid Etah Chungi, Naurangabad,
3.T.Road, Aligarh, UP.
Y. Anil Kumar Sharma

S/o late Sh. Inderpai Sharma

formeriy Senior Binder, Govt. of India Press

Aligarh (UP).

R/a0 171128, New Tika Ham Colony

Nr. Old Ftah Chungi, Naurangabad,

... Appiicants
{ By Advocate Sh. D.N.Sharma)
VERSTUS

i. Union of India through

The Secretary

Ministry of Urban Development

Nirman Rhawan, New Delhi
Y. The Director of Printing

Govt. of India, B Wing

Nirman Bhawan. New Delihi.
3. The Manager

Govt. of India Press

Aligarh, UP.

.. .Respondents
O R D E R (ORAL)

Shri Sarweshwar Jha,

MA for joining together is allowed.

9. Heard the ilearned counsel for the appiicants. The
appiicants have {filed +this OA with prayers that the
respondents he directed to re-consider tThe case far
appointment ot applicant No.Z on compassinonate grounds. it
is observed that the husband of the appiicant No.l1 and father
of the applicant No.Z Late Sh. Tnderpal Sharma, Assistant
Bi r at Govfi. of India Press, Aligarh, died while 1n
cervice on 27-11-2001 Leaying hehind seven devpendents with
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hiicaTion was made
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ing for the famiiv. An ap
hv the appiicants to the respondents for appointment on
compassionate grounds thereaffer. Tt is observed that the
matter remained pending with the respondents for aquite lion
and oniy affer an appeal was submitted To tThe Prime
Miniaster’'s office that the matfer was given consideration by

the respondenis but it was finally rejected for tThe
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reasons Tha
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the famiiy had received terminal beneiits of an

amount of Rs.3,83,084/- ; that the widow had been granted

family pension of month, which accordi
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them, exceeded the poverty iimit of Rs.1767.20/7- as
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prescribed by T
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e Pianning Commission ; and that ftThe Tamily
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had a dweiiing unit on 15C

i Sa. Yds. of iand.

he learned counsel for TtThe applicanis has,
however, submitted that reference to the poverty iimit and

that {familiy pensic heen granied To the Tamiiy of tThe
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ased empiovee, are not rejevant when The size of the
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famiiy dependent on The deceased empiovee and now aon tThe

s« is taken inte account. This amount becomes quite
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appiican
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h reference to the numher of dependents bhe
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meagre wi g seven

{(71. He has aiso referred to the Scheme which has been
(13, whereunder,; among
gs, 1if nas heen stated that such cases should he
considered for Three vears. There is a reference. in The
said OM of the DoPT, to the directions To The aunthorities

concerned To Drepare a Scheme Tor appointment an

compassinnate grounds. The argument of the iearned counse |

for the appiicant have not considered
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the case of the applic

contained in the Do
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A n  perusai of The

deceased
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nt, it is observed th
empiovee is Tfairiy large and the amount which has been

virtualliy
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ingignitficant for such a iarge familiy. Tt aiso does not iook
quite appropriate on the part of the respondents to reject

the case of the applics
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piv  hecause some Terminal
henefits have bheen given to the widow of the deceased

emniovee. There are quite a large number of decisions in

this regard, in which, it has been heid that Terminal
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henefits cannot be held against the applicant ceelkking such

1cder it
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5. iinder TtThese circumstances, I

appropriate to dispose of this 0OA at this stage 1tself while
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hearing on the point of admission without 1lssuing notices To

the respondents, with directions to tThem to re-consider the

rions o T

the DoP
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reaquest of the appiicants under The
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n this OA and To dispose if
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as referred to bhv the appiicants
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ot within a veriod af three months from the date of rec

nf a copy of This order by iesuing a reasoned and speaki
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arder as per iaw and insiruciions on the subliect.

B The 0A thus stands disposed of in terms of the

ahave ohservations/directions.

{ SARWESHWAR JHA )
MEMBER {(A)

/vikas/





